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REPORT OF THE JOINT COMMITTEE CONSTITUTED BY HON’BLE 

NGT (CZ) IN THE COMPLIANCE OF ORDER DATED 30-02-2026, IN OA 

NO. 30/2026 RAMESH SINGH VS STATE OF M.P. & ORS 

1. Hon’ble NGT (CZ), Bhopal in OA No. 30/2026 vide its order dated 

30/02/2026 in the matter of “Tushar Dwivedi Vs State of Madhya 

Pradesh & Ors” directed as follows :- 

“1. The present Original Application has been filed under Sections 14, 15 

and 18 of the National Green Tribunal Act, 2010, raising a substantial 

question relating to the environment, forest protection arising out of 

continuous illegal stone mining, illegal blasting, and mining inside forest 

land around Village Ramnagar, Tehsil Rampur Baghelan, District Satna, 

Madhya Pradesh, respondent no 9 are continuously carrying out mining 

beyond the sanctioned lease area, including forest land and adjoining 

private lands, without any valid Environmental Clearance, Consent to 

Operate, or permission under the Forest Conservation Act, 1980.  

2. The illegal mining operations are accompanied by unlawful blasting 

using heavy machinery and explosives, causing excessive vibration, cracks 

in houses, severe noise pollution, and endangering human life and 

livestock. The Applicant raised this issue before authority and has been 

repeatedly threatened with dire consequences, including threats to life, for 

raising objections against the illegal mining. 

3. It is further alleged that heavy mining vehicles are being illegally 

routed through PWD/public roads, despite the mining plan specifying a 

separate approach road. This has resulted in extensive damage to public 

infrastructure, increased dust pollution, and serious risk to school-going 

children and local residents. The use of public roads itself demonstrates 

that mining is being carried out outside the permitted lease area. 

4. A substantial issue of environmental has been raised. 

5. Issue notice to the respondents. Returnable within four weeks. 

7. We also deem it just and proper to call a report on the matter in issue, 

in present application from a joint Committee consisting of: 

i. One representative from the Collector District Satna (M.P). 

ii. One representative from the DFO  Satna (M.P). 

iii. One representative from the Member Secretary Madhya Pradesh Pollution 

Control Board (M.P.). 
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     8. The Committee is directed to visit the site and submit the factual and 

action taken report within four weeks. The State PCB will be the nodal 

agency for coordination and logistic support.”  

 

2.  Constitutions of Committee:- 

          In compliance of the order dated 30.02.2026 the following officers from     

          Concerned departments were nominated for the Joint Committee:- 

  

S. 

No 

Name of Department Name of Committee Member 

1. One representative from 

Collector District Satna 

(M.P). 

Shri Sujeet Nagesh  

Tahsildar , Rampur Baghelan 

District - Satna (M.P.). 

2. One representative from 

District Forest officer 

Satna (M.P). 

Shri Shubham Dubey   

Range Forest Officer 

Satna (M.P.) 

3. One representative from 

State Pollution Control 

Board (M.P.). 

Shri Sudhanshu Tiwari   

Regional Officer 

MPPCB Regional Office, Satna (M.P.) 

         The copies of the nomination letters are enclosed as Annexure—1. 

3.      Date of inspection:- 

The MPPCB Being the Nodal Agency in this matter, coordinated with all the 

concerned departments and fixing the date of site visit and it was conducted 

on 18/03/2026 at Village – Ramnagar Tahsil- Rampur Baghelan, District – 

Satna (M.P.). 

4.    Inspection of the joint committee :- 

That prior to the site visit, an on-site meeting of all Committee Members was 

convened at Village Ramnagar District - Satna, (M.P). The information was 

given to the complainant Mr. Tushar Dwivedi and respondent no.-9 vide 

letter No.2091 dated 16/03/2026. The copy of this letter is enclosed as 

Annexure-2. The following officers/person were present during the 

inspection:-  
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i. Shri Sujeet  nagesh, Tahsildar, Rampur baghelan, District - Satna 

(M.P.) 

ii. Shri Shubham dubey, RFO Satna, Forest Division,Satna District - 

Satna (M.P.) 

iii. Shri Sudhanshu Tiwari, Regional Officer, MP PCB Regional 

Office, Satna (M.P.) 

iv. Shi H.P. Singh, mining officer District - Satna (M.P.) 

v. Respondent no.09 – Shri Ambuj Dwivedi and Others. 

The Attendance sheet prepared during inspection is enclosed as 

Annexure--3. 

This report is being filed by the aforementioned Joint Committee after 

conducting the field visit on 25/02/2026. The Sthal Panchnama 

attached as Annexure--4. 

5. Background and Specific Issues in this matter:-  

The present Original Application has been filed under Sections 14, 15 and 18 of the 

National Green Tribunal Act, 2010, raising a substantial question relating to the 

environment, forest protection arising out of continuous illegal stone mining, illegal 

blasting, and mining inside forest land around Village Ramnagar, Tehsil Rampur 

Baghelan, District Satna, Madhya Pradesh, respondent no 9 are continuously 

carrying out mining beyond the sanctioned lease area, including forest land and 

adjoining private lands, without any valid Environmental Clearance, Consent to 

Operate, or permission under the Forest Conservation Act, 1980.  

The illegal mining operations are accompanied by unlawful blasting using heavy 

machinery and explosives, causing excessive vibration, cracks in houses, severe 

noise pollution, and endangering human life and livestock. The Applicant raised this 

issue before authority and has been repeatedly threatened with dire consequences, 

including threats to life, for raising objections against the illegal mining.  

 It is further alleged that heavy mining vehicles are being illegally routed through 

PWD/public roads, despite the mining plan specifying a separate approach road. 

This has resulted in extensive damage to public infrastructure, increased dust 

pollution, and serious risk to school-going children and local residents. The use of 

public roads itself demonstrates that mining is being carried out outside the 

permitted lease area. 
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6.  Factual Status Report of the Issues raised in petition: -  

(A)  As per report submitted by the Mining Department satna Annexure--5 

I. A mining lease was granted to Mr. Ambuj Dwivedi (S/o Mr. Manoj Kumar 

Dwivedi) for an area of 2.000 hectares at Khasra No. 1289/1344/1/G/1, 

Village Ramnagar, Tehsil Rampur Baghelan, via an order dated 09.01.2020. 

The lease period is from 29.07.2020 to 28.07.2030. According to the Forest 

Divisional Officer's letter dated 14.12.2017, 0.182 hectares of the sanctioned 

area lies within forest limits, 132 meters from the boundary of Forest 

Compartment R.F. 759. While fencing and RCC pillars were found on-

site, no plantation (tree planting) was observed around the lease area. 

Annexure—6, 7, 8. 

II. Conditional environmental clearance was granted to the leaseholder by M.P. 

SEIAA, Bhopal, on 24.03.2021. 

III. Fencing and RCC pillars were found, but no plantation was found around       

the sanctioned lease   (Photographs attached.) 

IV. During joint inspection it was found that No any crusher is installed in the 

sanctioned area. 

V. Mining is being carried out according to the approved mining plan. 

VI. According to the approved mining plan, excavation work can be done up to 

06 meters. It is mandatory to inform the DGMS (Directorate General of 

Mines Safety) for excavation beyond 06 meters. 

VII. Demarcation was carried out by the Tehsildar of Rampur Baghelan at the 

time of land entry. Subsequently, land entry permission was granted via the 

Collector Satna’s order dated 01.12.2021. Annexure—9, 10, 11. 
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VIII. No plantation (tree planting) was found around the mining lease area. RCC 

pillars and fencing were found around the site. No encroachment or illegal 

mining was found on forest land. 

IX. As per the terms of land entry, the leaseholder has installed RCC pillars and 

fencing. No illegal excavation was found on forest land. 

X. The divisional committee marked a distance of 132 meters from the 

boundary of Forest Compartment R.F. 759, where the joint team found no 

encroachment or illegal mining. 

XI. According to the Sub-Divisional Officer's (SDO) report regarding land entry, 

there are no water bodies within a 500-meter radius. As per rules, the lease 

was sanctioned leaving a 100-meter distance. No water bodies exist within 

this 100-meter periphery. 

XII. No encroachment or illegal mining was found on forest land. Previously, a 

limestone lease was sanctioned to Mr. Brijkishore Dwivedi for 5 years 

starting 05.09.1999 on 8.85 acres of land near Khasra No. 1289/1344/G. 

Annexure—12. 

XIII. Environmental clearance was granted by M.P. SEIAA, Bhopal, on 

24.03.2021. Investigations and actions regarding illegal mining complaints 

are conducted by the Mining Inspector, Satna. 

XIV. No crusher is installed in the sanctioned area. The leaseholder obtained the 

Consent to Operate (CTO) from the Madhya Pradesh Pollution Control 

Board on 24.12.2021. Which is valid up to 05/12/2027 Annexure—13. 

B. As per report submitted by the Forest Department Satna Annexure—14 

XV. In point no.-05 Petitioner complaint that respondent no. 09 has carried out 

mining operations without proper boundary demarcation, has illegally 

encroached into the adjoining forest area.  
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                For above complaint team of revenue department and forest     

department conducted Joint survey (       ), there is no excavation in 

forest land area near by the sanctioned lease of respondent no. 09 (Annexer-

01 survey report).  

XVI. In point no.-07 Petitioner complaint that respondent no. 09 has illegally 

encroached forest area under compartment No. 01, Kacch Karmank RF-759 

for mining operations 

          For above complaint team of team of revenue department and forest 

department conducted Joint survey (       ). There is no encroachment 

found in forest land area near by the sanctioned lease of respondent no. 09 

(Annexure-01a survey report). 

XVII. In point no.-09 Petitioner complaint that respondent no. 09 (Annexure A-6) 

Petitioner complaint that respondent no. 09 remove 100mtr. Plantation fence.  

          Above complaint is totally wrong, according to records available of 

plantation 100 hectare in RF-759 Beet Janardanpur (2016-17 to 2020-21), 

there is no provision of fence in sanctioned project and also not in 

measurement book of that project. (Annexure-02a) 

XVIII. In point no.-09 Petitioner complaint that respondent no. 09 mine in forest 

land depicted in photographs annexure-A-7 page 34 to 41 

      After examine block map of RF-759 and survey report of joint inspection 

of team of revenue department and forest department (       ) GPS given 

in annexure-A-7 page 34 to 41 are outside the forest boundary. (Annexure-

03a) 
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C.  Reply on behalf of Madhya Pradesh Pollution Control Board  

It is respectfully submitted that the Madhya Pradesh Pollution Control Board 

(MPPCB) is a statutory authority entrusted with the responsibility of 

prevention and control of pollution and enforcement of environmental norms. 

The Board has examined the matter based on records, inspection reports, and 

inputs received from concerned departments. 

XIX. Reply to Para 1 of the OA 

 The mining lease has been granted by the competent authority and 

Environmental Clearance (EC) has been issued by SEIAA. 

 The project proponent has also obtained Consent to Operate (CTO) 

from MPPCB, which is valid up to the prescribed period. 

 As per joint inspection conducted by concerned authorities, no mining 

activity has been found outside the sanctioned lease area, and no 

encroachment into forest land has been observed. 

XX. Reply to Para 2 of the OA 

 That the allegations regarding illegal blasting, excessive vibration, and 

damage to houses are not substantiated by any inspection report 

available with the Board. 

 No such violations have been recorded during inspections. 

 However, the project proponent is required to strictly adhere to 

environmental norms and conditions prescribed in EC and CTO. 

XXI. Reply to Para 3 of the OA 

That the allegations regarding use of public roads, damage to infrastructure, 

and dust pollution the project proponent is required to ensure: 

 Proper transportation management 

 Dust suppression measures 

 Compliance with conditions of Environmental Clearance 
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XXII. Reply to Para 4 of the OA 

 That the issue relating to environmental concerns has been examined. 

 As per available inspection reports, no major environmental violation 

has been observed. 

XXIII. Plantation / Green Belt Development 

During inspection, it was observed that no plantation (tree plantation) has 

been carried out in and around the lease area. 

This indicates non-compliance / inadequate compliance of green belt 

development conditions prescribed under Environmental Clearance. 

XXIV. Boundary Demarcation- RCC pillars and fencing have been found on site, 

indicating proper demarcation of lease area. 

XXV. Forest Land & Encroachment - No encroachment or illegal mining has 

been found on forest land as per joint inspection. 

XXVI. Crusher Installation- No crusher unit has been found installed within the 

lease area. 

 

7.      Conclusion: - Based on inspection dated 18/03/2026: 

i. The major allegations regarding illegal mining, forest encroachment, and 

absence of statutory permissions are not substantiated based on Joint 

inspection and available records. 

ii. However, it has been observed that the project proponent (Respondent No. 

09) has not carried out adequate plantation/green belt development, which is 

a violation of environmental conditions. 
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   8. Recommendation: - 

The project proponent may be directed to: 

 Undertake immediate plantation/green belt development as per EC 

conditions 

 Submit compliance report to MPPCB within stipulated time 

 MPPCB may initiate appropriate action as per provisions of 

environmental laws in case of continued non-compliance 

 

 

 

 

 

 

                  

 

 

 

 

 

 

 
SHUBHAM DUBEY 

RANGE FOREST OFFICER    

FOREST DIVISION SATNA                                           

 DISTRICT SATNA  

 

 

 

 

 

SUJEET NAGESH  

TAHSILDAR,  

RAMPUR BAGHELAN 

NAGOD,  DISTRICT SATNA (M.P.) 

SUDHANSHU TIWARI 

  REGIONAL OFFICER                                                     

            MPPCB SATNA  
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